CENTRAL ADMINISTRATIVE TRIBUNAL

AHMEDABAD BENCH

O.A.NO. 183 of 93

TACNO:T

Bhar atkumar K. Shukl a

OF DECISION_26.11.99

Petitioner

Mre J.Je Yagnik

Advocate for the Petitioner (s}

Versus

Union ¢of India & Ors.

Respondent

Mr. B.N. Docter

Advocate for the Respondent [s!

CORAM
The Hon'’ble Mr. Ve Ramakrishnan :
The Hon'ble Mr, P.C. Kannan s

JUDGMENT

vice Chairman

(7

Whether Reporters of Local papers may be allowed to see the Judgment ?

To be referred to the Reporter or not ?

Whether their Lerdships wish to see the fair copy of the Judgment ¢

Whether it needs to be circulated to other Benches of the Tribunal ?



-L-

Bharatkumar K. Shukla,
Temporary Mazdoor, Ofo JTO- KR,

Bhalara Niwas, 1, Bajrangwadi,
Jamnagar Road, Rajkot. - - Applicant - -
(Advocate : Mr. J.J. Yagnik)
Vis.
1. Union of India
(to be served through the
General Manager, Rajkot
Telecom District - Rajkot).

2. The S.D.0. Phones,
West-1, Rajkot. - - Respondents - -

(Advocate : Mr. B.N. Doctor)
ORAL ORDER

O.A 183 OF 93
Date : 26.11.99

Per Hon'ble Shri. V. Ramakrishnan : Vice Chairman.

Mr. Doctor present. Mr. Yagnik is not present even though the matter was

passed over. He has not been present on earlier occasion also. On 08.10.99, the
Tribunal noted his absence and ordered adjournment of the case as a last chance to
today.




2 ltwould seem that Mr. Yagnik is not interested in pursuing the matter.

3.  The O.A dismissed for default.
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(P.C. Kannan - (V. Ramakrishnan)
Member (J) Vice Chairman
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- ' MA St.70/2000 in OA 183/93
TR Frataa fecaoit CgRw
DATE OFFICE REPORT ' ORDER
23.202000 Mr.Yagnik shall remove office

objections within a fortnight.
Adjourned to 28.3.2000. ;
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| Sisloalli
(P.C.Kannan) (VeRamakrishnan)
Merber (J) vice Chairman

vtCe

Mre.Yagnik has still not removed

office cbjecticns. He & also not

present even today. CObvicusly he is
! not interested in pursuing the Ma.

Registraticn declined.
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(A.S.Sanghavi) (V.Ramakrishnan)
Member (J) vice Chairman

vic.

FEATIAT—T 0 5-— 573 Fat/agaaarE/ 98 —18-5-99-—10,000




CENTRAL ADMINISTRATIVE TRIBUNAL, DELHI

[’wphmtmn No. C //T \ {5' ’?) L} of 19

’I'J ansfer Anplu, ation N o. Old Writ.Pet. No.

CERTIFICATE

Certified that no further action is required o be taken and the case is fit for consignment to the Record
Room (Decided)

Dated: 6“7 - ")* ~1
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